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CENTRAL ADMINISTRA‘I_'IVE TRIBUNAL, ERNAKULAM BENCH
O.A. No. 129 of 1999.

Tuesday this the 2nd day of February, 1999.

" CORAM
HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

N. Gopalan, ,

Ticket Collector Southemi: LRaﬂviay, i

Chengannur, res1dmg at:

No.4/7, Mangala Nivas,

Ayani- Road, Maradu P. O.: .

PIN : 682 304. o .« Applicant

(By Advocate Shri T.C. Govindaswamy) o ' N
Vs.

1. Union of India, represented by
the General Manager,, Southern
Railway, Headquarters Office,
Park Town P.O., Madras - 3.

2. The Senior Divisional Commercial
Manager, Southern Railwayy
Trivandrum Division, ‘
Trivandrum.-14.

3. The Divisional Railway Manager,
Southemn .Railway,
“Trivandeum “Division,
Trivandrum - 14,

4, The Divisional Personnel Officer,
Trivandrum Division,
Southem Railway, :
Trivandrum - 14. ' " .. Respondents’

+

(By Advocate Smt. Sumathi Dandapani)

The apphcatloni havmg been heard on 2nd February, 1999
the Tribunal on the Same day delivered the following:

ORDER

The  applicant, a Tickiet Collector,. Southern Railway,
Chenganm.'lr,is' aggrieV’«‘éd by the order dated 13.1. 1999(A-1) i.mpos'ing on
him a penalty of reduction; to the grade of of .Server in the scale of Rs. 2610-
3540 w1th effect from 18. 1. 99, after holdmg a departmental disciplinary
proceedmgs agamst h1m for certam alleged mlsconduct.f | He has filed
this-  application for havmg .t.h'e* 1mpugned order Ax1 set aside with
conéequephal benef:l.ts. ‘"The -1mpugned .order is assailed on varrous grounds
includir{g . th‘%e’» 4".g>roimid that the. -f_ind_ing_ is based on materialé collected

behind ' the back of the applicant after a formal enquiry was over.



Ho,weve'r:, the applicant has not filed an Appeal which is" statutorily

provided for against itheimpugried:drder.

2. - _When the applicatioﬁ came izp for hearing, Mrs. Sumathi
Dandapani, Scanding Couns;e_) fo‘r.th‘e -respondents eritered_v appearance. Counsel:
on either side agreed that the applicati'oh may . now be disposed of
allowing the applicant to file an Appeal agamst the 1mpugned order
within a week .and dlrectmg the 3rd respondent to have the appeal 001’151-
dered and disposed of by the competent authority within a period of six

weeks‘from'_thée date of receipt thereof.

3. - In g:he 'result.,_ the application is disposed of as agreed to by i
the learned ocounsel ., allowing the applicant to file an Appeal &against A-l
impugned. order Within one week to the Appellate Authority, and’ with a
direction to- the 3rd respondent to have the appeal so filed considered

and dlsposed of in accordance with law commumcatmg the applicant - a

'speakmg order  within a period of six weeks from the date ofreé'ei?pg, of

the memorandum of appeal by the Aﬁppellate Authority. There is\}‘no' order

as to costs.

Dated this the 2nd day February 1999.

A.V. HARIDASAN
VICE CHAIRMAN
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1. ;@";m Atgue capy of order bearing Né.
\?/c-,Ms/aAR/s/Hajax-lea dated 13.1.99 issued by the
sacond respoadent.

de060




